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ME. DEPUTY-SPEAKER: H ie guee- 
tion i r

‘T hat leave be granted to intro
duce a Bill further to amend the 
Constitution of India”.

The motion was adopted.

SHRI R. P. ULAGANAMBI I intro
duce the Bill

CONSTITUTION (AMENDMENT) 
BILL*

(.Amendment of article 324)

SHRI R. P. ULAGANAMBI (Vel
lore) I beg to move for leave to 
introduce a Bill further to amend 
the Constitution of Indiq).

MR DEPUTY-SPEAKER: The
question is-

‘That leave be granted to in
troduce a Bill further to amend 
the Constitution of India”.

The motion was adopted
SHRI R. P. ULAGANAMBI* I 

introduce the Bill.

15.02 hrs.
CONSTITUTION (AMENDMENT) 

BILL—Contd.

(Amendment of article 240 and Fvrst 
Schedule) by Shri B K. Daschow
dhury.

MR. DEPUTY -SPEAKER: Further
consideration of the following motion 
moved by Shri B. K. Daschowdhury 
on the 17th Nov. 1972:

“That the Bill further to amend 
the Constitution of India, be 
taken into consideration”

ana amendment thereon.

Shri Jharkhande Rai was on his 
legs. He might continue.

SHRI S. M. BANERJEE (Kanpur): 
I t Is my mistake. I told him that 
this would start at 3.30 p jm .

MR DEPUTY-SPEAKER: If he
comes by 3.30 P.M., we will see,

Shri Samar Guha also is not here. 
Shri R. R Sharma too is not present* 
I call the Minister to reply1.

THE DEPUTY MINISTER IN THE 
MINISTRY OP HOME AFFAIRS 
(SHRI F. H. MOHSIN) rose—

SHRI S. M BANERJEE- There is 
no quorum.

MR DEPUTY-SPEAKER: Order 
please

SHRI SAMAR GUHA (Contai) *
1 beseech y o u ....

MR. DEPUTY-SPEAKER* Let the 
Minister start his reply.

SHRI SAMAR GUHA I beseech 
you.........

MR. DEPUTY-SPEAKER: Order
please. Please sit down. You rose 
on a point of order. You have not 
challenged the quorum. Even if you
did, it is for me to see whether there 
is quorum.

SHRI S M BANERJEE. I said 
there is no quorum.

MR DEPUTY-SPEAKER: It is for 
me to check up. But that is not 
going to change the order.

SHRI S. M BANERJEE: Why?

MR DEPUTY-SPEAKER: Quorum 
is there.

SHRI SAMAR GUHA rose—

MR DEPUTY-SPEAKER: Order
please.

SHRI 8- M. BANERJEE: On a point 
of order. When you called the 
names of certain members, unfortu
nately they were not present. But 
that does not mean there are no 
speakers in the H ouse,...

♦Published in Gazette of India 
1-12-72.
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MR. DEFUTY-ffi*EAKER: Okay. I 
will give ttty ruling.

SHRI S. M. BANERJEE: Kindly 
hear me in full.

MR. DEPUTY-SPEAKER: I am
not such a dunce sitting here that 
I cannot follow what you said. 1 have 
heard you and now I will give my 
ruling.

SHRI S. M. BANERJEE: Kindly
hear me in full. It is not written in 
the rules that a list will be submitted 
to the Speaker. It is for our con
venience that we submit a list. It 
is a sort of convention. But when 
the speakers whose names are in the 
list are not present, any other hon. 
member can speak.

Therefore occasions when the Gov
ernment was in trouble, and some 
days they wanted a Bill to be passed 
and then they came to all of ua, 
especially the Minister of Parliamen
tary Affairs and they also spoke. 
Here is an opportunity. Every Fri
day, the business is to come up at 
3.30, but unfortunately, because of 
this half-hour discussion, it has star
ted at 3 O’clock today. So, the 
hon. Members might be genuinely 
mistaken. Now, there are some 
speakers wishing lo speak. Please 
allow them to speak. I beg of you. 
It is a very important matter.

SHRI SAMAR GUHA: You have 
never been so harsh.

SHRI S. M BANERJEE- Please 
take it as my submission.

MR. DEPUTY-SPEAKER: I have
heard you, Mr. Banerjee. Still you 
are rising. All right; you go ahead. 
You have raised a point of order. I 
shall hear you.

SHRI 8. M. BANERJEE: Sir, you 
are younger than I; and you will 
be more tolerant.

MR. 0EPUTY-8PEAKER: You few* 
made your point Listen to mtt 
also. You started with a point of 
ofder and then you end up by a re
quest

SHRI S. M. BANERJEE: Whatever 
is acceptable to you.

MR. DEPUTY-SPEAKER: Let us 
put it this way. Firstly you said 
that I called certain names and they 
were not thefre.

SHRI SAMAR GUHA: Do not go 
into the technicalities of it.

MR. DEPUTY-SPEAKER: Because 
he raised the point of order.

SHRI SAMAR GUHA: Only to 
touch your heart he said so.

MR DEPUTY-SPEAKER: Now, 1 
looked round There was nobody to 
speak, and then I called the Minis
ter.

S. M BANERJEE: When you look
ed that way, I stood here.

MR. DEPUTY-SPEAKER. How can 
you stand’ I heard you asking what 
was the Bill about. I overheard you 
saying it. You could not speak 0 0  
the Bill, the contents of which you 
did not know. When I say this, it 
does not mean that I am going to be 
rigid. I called the Minister. Then 
you got up and you challenged the 
quorum. If you challenge the 
quorum, it is my duty to check up 
and find out whether there is quorum 
or not- But even if thene was no 
quorum it is not going' to change the 
order When I have called the Minis
ter. The only pertinence of tb* 
quorum is that when there is no 
quorum, the Minister must disconti
nue his speech and when the 
quorum is there* he will resume it. 
Therefore, t i l  these Arguments are 
not going to work now.

SHRI SAMAR GUHA: As a kind 
of concession.
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MR. DEPUTY-SPEAKER: Because
I have called the Minister, I would 
like to know from him whether be 
is prepared to listen to a flew more 
speeches. If he is not, he will have 
to proceed with the reply.

SHRI P. H. MOHSIN: I have no 
objection to wait.

MR. DEPUTY-SPEAKER: All right 
Now, Mr. Samar Guha.

SHRI SAMAR GUHA rose--

SHRI S- M. BANERJEE: Sir, Mr. 
Jharkhande Rai has come.

SHRI JHARKHANDE RAI (Ghosi) 
rose—

MR. DEPUTY-SPEAKER; Mr. Rai, 
kindly sit down. Now, I would request 
all hon. Members to treat the House 
with a little more respect. This is not 
how the House should be run. Then 
it is not the Parliament of India; it 
becomes a kind of a market-place. 
(Interruption) Order, please. I am on 
my legs. It is expected that the Mem
bers should know that this item will be 
taken up at 3 O’clock because the 
Order Papers have been distributed to 
you.

SHRI S. M. BANERJEE: It is a 
mistake.

MR. DEPUTY-SPEAKER: If it is a 
mistake, I accept it. But I would like 
to make this request for the good of 
everyone of us, that we should treat 
the business of this House with a little 
more care, a little more seriousness and 
a little more respect. Now, Mr. Rai.

SHRI S. M. BANERJEE: On behalf 
of Members on this side of the House, 
I can assure you that we treat the 
House with all seriousness. One thing 
I was delighted to know. When a 
foreigner came here, he said I have to 
come all the way to India to know 
why the Speaker is called the Speaker. 
He found the reply here; because in 
other countries the Speakers do not 
speak.

MR. DEPUTY-SPEAKER: In the 
next Parliament you should be the 
Speaker.
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wr % m v  fa ir %
’T'Fr ®pt (

r r  s ra f  % t  w  
g;of sRcrr f  ?rk  wi^rr g fa  
w  w *>  *r&rwrf<r ft ssfan : 1

<■ gfa^PJjf *PT

^  $, *rt£ qr^KT f , w e m
t f k  *nrar<rr ffft f  1 t  ^nr^cn g fa  
T̂-fn* "TnT w>x I'jfl ^pst 

«fta % r̂ssrt r̂r * trt*t |ct p̂rf̂ cr- 
’tfrffr sifter % srfcT t o r  Jreftrar fa*rr 
s n t  1

SHRI SAMAR GUHA (Contai): Sir, 
I had also the privilege to have a 
similar Bill in the last Lok Sabha, but 
unfortunately it did not come in the 
ballot. But this matter was raised in 
the last JLok Sabha and discussed. 
This name was not a sudden thing. 
It has a historic background. In 
October 1943, when Netaji Subash 
Chandra Bose, as the first President of 
the free Government of India, visited 
Port Blair, he named on behalf of the 
free Government of India, Andaman as 
Shaheed Island and Nicobar as Swaraj 
Island. If India had got freedom 
through the revolutionary process, per
haps there would have been no ques
tion of retaining the names of Anda
man and Nicobar and it would have 
been automatically changed. I know 
this Government is forgetting many 
things. But when the correct history 
of the freedom movement is written, 
it will be remembered that the first 
free Government of India was estab
lished by Netaji Subash Chandra Bose 
and he will be remembered in the 
country as the first President of free 
India. Mr. C. D. Deshxnukh also has 
said this on the floor of this House and 
it has been reiterated many times out- 
side. Many people forget that it was 
Netaji who was the first President of 
free India and his Government was the 
first sovereign government of free

India. Because power was transferred 
to us through the British Parliament, 
we have forgotten the great heroic 
and patriotic legacy of our freedom 
movement. I t is a sacred legacy 
that was handed over to us by the 
revolutionary movement and Sha
heed and Swaraj are sacred names 
sacredly associated with our freedom 
movement.

During the Red Fort trial, Shri 
Bhulabhai Desai, on behalf of the 
Congress and the whole nation, argued 
on behalf of the INA personnel. The 
whole basis of the argument was that 
the British Government has no right 
to try the INA personnel that were 
kept m the Red Fort.

During the trial of General Shah- 
nawaz, Col. Dhillon and Col. Saigal 
the whole argument of Shri Bhulabhai 
Desai was that it was the army of a 
Sovereign Government, of the free 
Indian Government. He also argued 
that to fulfil the condition of the 
Sovereignty of the State, of the sover
eignty of a free government, there 
must be land, and the free Indian Gov
ernment of Netaji had land and that 
land was Andaman and Nicobar 
Islands. The whole argument of Shri 
Bhulabhai Desai was on the basis that 
the Netaji Government was a sover
eign government, which was recognised 
by 13 independent countries of the 
world and, therefore, the British Gov
ernment had no right to try the INA 
prisoners, they should have been treat
ed as prisoners of war, not as rebels, 
not as deserters or betrayers. I re
mind you that the whole basis of the 
historic argument, on which big 
volumes are written, is that the sover
eign government that was established 
by Netaji Subhas Chandra Bose, the 
whole basis of its sovereignty was its 
control over Andaman and Nicobar 
Islands. If that argument was followed 
in those days—even when Pandit 
Jawaharlal Nehru appeared before the 
Red Fort trial on behalf of the INA 
he also shared the same logic that was 
put forth by Shri Bhulabhai Desai— 
I would request this government to
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I SHRI SAMAR GUHA] 
honour the legacy, the heritage of the 
freedom struggle of our country The 
message that was given by Netaji on 
beha f of the first free government and 
a* the first President of Independent 
India that commitment to the nation, 
commitment to posterity, commitment 
to the future generation should be 
honoured

Why did he give this name to Anda
mans9 During the days of freedom 
struggle the bastille of India was the 
cellular jail This bastille of India 
had fallen to him There is a picture 
of Netaji standing in the cellular iail 
looking forward across the Bay of 
Bengal For 15 minutes he could not 
talk and tears were rolling down his 
eyes with memories of those days of 
1914 he al&o did not forget that there 
was an army rebellion m Singapore 
and the whole of Singapore was under 
the control of the rebels and the 
Sikhs the Gurkhas and others were 
then trasported to the Andaman cel 
lular ja il So, it was the heritage of 
the aspirations of the whole Indian 
nation the aspirations of the revolu
tionaries the aspirations of the fight 
for freedom, the aspirations of maxi 
mum sacrifice, the aspirations of total 
dedication and aspirations of the 
patriotism of highest excellence The 
Andaman cellular 3ail was the symbol 
of it That is the reason why after 
the fall of the bastille Netaji gave it 
the name m honour of those martyrs 
from all over India, whose aspiration 
was confined to the prison m the cel' 
lulard jail of the British That is the 
reason why he said that the name 
should be Shaheed island

Why did he call the other island 
Swarai Island7 Because it was in that 
sacred historic land the first flag of 
independent India was hoisted There 
fore he said that it should be named 
th° Swaraj island

This auestion was discussed m this 
House A Parliamentary Delegation 
was sent to those islands I was a 
member of that Delegation We tour 
ed all ovnr the Andaman Islands At 
that time Shn Chavan was the Home

Minister and it was agreed on the floor 
of the House that a sum of Rs 5 lakhs 
would be sanctioned for a statue of 
Subhas Chandra Bose at Port Blair 
The cellular jail was going to be 
demolished At our instance it was 
preserved and it was agreed that 4  
should be a museum and that it should 
be made one of the places of pilgrim
age for the whole of India Even 
though that was agreed to unfortun
ately nothing has been done

Then Andaman and Nicobar 
I&ands is not an honourable name 
These names were given by Britishers, 
the imperialists Andaman and 
Nicobar Islands” is a denigrating name 
equating them with Negros The^e are 
imperialist names and these are made 
to denigrate the local people there and 
also the people of India There are 
names Port Blair Port Cornvalis 
and like that All the British names 
are there all the ports are named 
after British people The ports are 
associated with British da\ s the 
islands are associated with the British 
days Even today if you go to Anda 
man and Nicobar Inlands you will 
feel as if you are still living m the 
British days Therefore it is m the 
fitness of things that the names of 
these Islands and ports should be re
named m honour of the great history 
behind them

The name of “Port Blair” should be 
changed to ‘Subhash Bunder’ I had 
a talk with Mr Ganesh I am very 
happy to say that I found him very 
responsive He agreed in principle 
and he only said “Let me have a talk 
vuth the people th e re” “Port Blair’* 
should be named as “Subhash Bunder” 
The name of “Cornvalis Port” and 
other ports should be changed in 
honour of those who sacrificed their 
lives and who were put m the Cellular 
Jail and re-named after them The 
names of Islands and ports having 
British names should be changed and 
re-named in honour of those Who were 
put in the Cellular Jail and who sacri
ficed their lives in the cause of the 
freedom of the country
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I wou'd humbly request the hon. 
Minister, if it is not possible for him 
here and now to aecept this Bill, to at 
least do one thing. There is a Motion 
by Shri S. C. Samanta for circulation 
of the Bill. Let us have the opinion 
of the people. Let us explain to them 
the whole heritage, the whole back
ground of it. Let the Bill then be 
brought again in a fuller form so that 
the whole Island can be baptised in 
the new spirit of freedom, patriotism, 
nationalism and the future aspirations 
of our Indian people.
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sr4V sqrŷ rnr sftr f?r?rprrr f t?  
* r^ t  % sftRn*r q r  sr*rm s f f  
*ptt 11  f  ?*!% ^% rsr if irnrr 
^ cT T f i f w r  srnra- f  apr*r 
^rrfirr ftr j?*rrff *r?rret % foflr % srk  
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% fe r r  ^ rP rq  ^tjt

5R R J  ̂ rv ferr 1 ^  t o  % ^ft ?r?>Tr % 
^rnr |  ^ r^ft ^ r r  s t r t  ^r%rr *frr 

v t i  fen  3 th  t

«ft O tT!To (aftW PPT)
^  f ^ r  ^fRT f»T^FT 

*ftr ?TnrRffi #  ftr weir ^  qrtf ^TRjft 
q ̂  t  ?rtr ?t ir^ -T W  % fisrrrr; 
qrtf T̂cT q^cft 1 1 ¥*? fsrrr ^

it * t# 77J ^  ^ r r
1

TT̂ cq- unaRT-srETTJr ?PT
I  ^  ?r f  fw r ir
^fcf ?r ^ rtr 5*w 1 1 ^  f^|Ferr^r % 
5T>rT ^  wrenrr |  %  ?r^R-R tfrr 
f ^ > 5TTT ^rnr ^  ^
t̂^Tcfr qfrf^f=Ttft srfr ^f^r-

% stmt f^Tf f”, A*rftrn 7^ ttpt 
^rr%n 1 jrerr* ^ 5i  ir srf^r

5? n^vt «rrft % <rr^
f*fT^rr <n>'o ^  f^n; jto ? 1

k?5ft ir 9 |«t ?t PTRt *t? t t

% ?rnr ifr^r q-ff ^
ft? ^rWr 3ft « rm r  «ft ftT ^  t t  
csrr̂  «iY?: *r s r ^ f r  5? % ww  q r
?r<T?ft i «T^5fT ^frWT fTT
w t  ftirr w  ’ — ft> % 
f  ̂  ^ r  ft?r> vrz farrft «r>, m  
f ’T *$5tpt ^  1 #  jj j^ r r  g?r ?mfr 
^  *rw flRmft « ft, ^ r  *sr
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v a n  s m  ftarr 1

sh  f*TTT «rgr m  §*rr f%  sR  *rsr j^ W t  
*?t ^2T n x  % t s t  fSrqT ^rrt
*fVt ̂  ^THt <re %m*f) qft *jfiraT
ŝsnftTcT *?t ^  *fR *rRFrr *St

t o  $ *
f t  * W T*-f w frlTT % ST*r

sftgsr? **[ftwr ^  ^
srasrrer «n# ^  f̂ nc? ^  5rnr w^nrr 

|  t «rf *Tnr ^>st f t ? -~3ft 
7t*jtor *rm rsft ®F*t s p t^  wirtt f t, 
%j)x *ft f m f t  m^rt *Fcr% % f  
JT ^TT $T I

^ r  f ^  *0£ f w  «fgtf f̂ TPTvT ^  
?rft *t ^ is t  «r^r w r  ^  *T̂ nr- 
x n r r ^ l 1 w m  *r ?*ft *rr?TT t f r  s t -  

***${ w r t  ^  w r 
1 1 gft frr* 5 ^  ^Frf̂ Tt %  w st 
§srr | ,  ? m ^ r ^ t  f C T ^ t T ^ ^ r r  
?fPT tst f^rr sn t, sfr *ftft ^ W w  
sft w m m t %  s r ^ i  ft, ?rt 
i t*n37n: ^  frf^r ft  s^cfr f r ?
^ r  %  ^  m t fi f̂ EWcr «ft *ft 1 1 
fcesft *T 5 ^  5TW *?t ^  
ijfrf ifsft w r  »pit srfr ?f^rr »te t *
qrap JTpft Jjffr ^ t lFT ’TTfft̂ t ¥ t

s r fw  *Rt ^nrnl ^  ^  t ?
EfTRor qr f^i *fftr ^ r^ r  % %  ^r^rnft 
%  *nr*r ^ t *rre f^ T R  ■Tnrt *rk 

ijfo ft v t  flprr 1 ^  *
ẐfPT ’TT ^  ’THT <ft? *fftW "<Wt 'STlf,

oft Trsjta v t w  *6t sffapp f t  1

f^rtr t  g f a  * s  srrt *r
«rf«rsF ?r «pt %  ^ r  ^ t  v t ^ a rc  
sp7; f^rm ^rr^ 1 ’frrrr f i ^  |  
f*p *rwt v t ap^r ?m  1 
^51% ^rsptt w  ^rPr *t H s w  ft  
^ f t ( ?  f  ^ ? r f t i r % * n i r ? w r

f% v t  srftrfr  wk % <Rnrnr- 
fJTVtWTT JTUT * t  * W  f ^  mt I

SHRI M RAM GOPAL REDDY
(Nizamabad) Mr. Chairman, the 
entire Indian nation will congratulate 
Mr Daschowdhury for having brought 
this Bill before the House All our 
memories have been taken back to 
1940 and 1943 when the freedom flight 
was going on peacefully in India, when 
our armed forces deserted the British
ers, revolted against the Britishers 
under the command of Netaji Subhash 
Chandra Bose and the first flag of 
Indian national independence was 
hoisted in Andaman and Nicobar 
Islands, our memories are attached to 
them because most of our heroes and 
our terrorists were tortured there

Several people were killed there 

«ft HTTWi TTO “<?Thrrc ^

SHRI SAMAR GUHA He meant 
revolutionaries

SHRI M RAM GOPAL REDDY 
There should be no objection in using 
the term ‘terrorists’ It was Shri 
Bhula Bhai Desai who in his famous 
argument said ‘Sir, if you want to 
over-throw an alien government, there 
is nothing that stops a nation to revolt 
against it id  a man can use any 
force Neldji Subhash Bose adopted 
that path, Arobindo Ghose took that 
path and Vir Savarkar also followed 
the same path So, we need not feel 
ashamed ot it

«ft ifTTwi *m  w
11  %

w z % w *  m  t m  % ’rank,
ST <3TT̂ H lfW , % 1933 t a r
«rr m  % ^  ^?r «rr % sr^ re r
f m  i

-.A. t> V i/V ^ ...... -  —  m h mh splSH «T <4l^#T O  WK MyRT
ftRTTTOT^T I
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SHRI M. RAM GOPAL REDDY: All 
right, I agree. I have no objection to 
call them 'revolutionaries’. The Gov
ernment of India should have no ob
jection because these islands were 
connected with the convicts sentenced 
by the British for transportation tor 
life and we should wipe out the 
stigma.

Not only that, in the capital city of 
Delhi itself, we are still retaining 
names like Aurangazeb Road where 
Ministers ulso live and it is disgrace
ful to retuin that name still because 
that Moghul Emperor was associated 
with the conversion of Hindus into 
Muslims and he also imposed the Jazia 
tax. Sir, it is high time that we change 
all these repulsive names. That is 
why, Sir, I want that the Government 
should change the names of these 
islands as suggested in the Bill but 
also all other names like Aurangzeb 
Road, etc.

Thank you, Sir.

SHRI VASANT SATHE (Akola): I 
would also like to persuade the Minis
ter to kindly accept this very simple 
logical Bill that has been brought and 
also the suggestion. All I say is . what 
is the rerl objection which the Gov
ernment has to change this name which 
has no meaning which, if at all, brings 
only bad memories and stigma, and 
change it in the name of our heroes 
&g Shaheed Dwip and Swaraj Dwip.
If you have any alternate better name 
you can suggest that and I am sure 
hon. Members will not quarrel with 
you. But to say that 'We do not ac
cept the idea of changing it altogether*, 
really does not sound rational. There
fore, unless the Government were to 
come out with some rational expla
nation as to why it becomes obstinate 
time and time again for people to 
suggest and for you to say, ‘No’, then 
zeally people do not understand and 
we people do not understand. Either 
you give a satisfactory explanation or 
In all good reasons, accept the sugges
tion or let us put it, if at all, either 
to the Consultative Committee oar the

people of Andamans to decide. If you 
accept that, then that will be good 
enough, but don’t  scuttle i t

MR, CHAIRMAN: Tune allotted is 
one hour. That is over. Do you want 
to extend the time.

SHRI VIKRAM MAHAJAN (Kangra): 
Yes, Sir.

MR. CHAIRMAN: All right.

SHRI VIKRAM MAHAJAN: The
suggestion of Mr. Daschowdhury in 
the Bill he has brought forward is very 
valuable in its contents and what he 
actually wants is that the memory of 
those who fought for the country 
should be remembered and should be 
honoured. That is the basic idea. The 
islands of the Andamans and Nicobar 
represent some bad memories which 
are not pleasant to most of us, at 
least to the generation which has come 
after Independence.

Therefore, it is in the interest of 
the country that every part of the 
country should have a name which 
has an association with sacrifice, with 
honour of such country and not with 
something with which there are un
pleasant associations. After all, names 
also have got something to do with the 
people as a whole. The suggestion 
which has just come up should not be 
brushed aside. If they have some 
better name, let that be considered.
Let them appoint a Parliamentary
Committee or some other Committee 
as suggested by the hon. Member.
That Committee can go into the
matter so that a satisfactory name 
might be given to this particular 
portion of the country. I hope this 
will be considered by them with a 
sympathetic point of view.

qifiwnte % sf*
3TcT ^  W

m  w f t w  writ 
^  s m  t



[*ft fWT]

I *̂T WT % tT3p mTK  % ITf ITfT
^  I  *r> *tpt ^  «r$ *r$t srr*rr
^nf^rr flp ^*r scrnr ^  ^r?r *r * * rr ^  
|  i snrr q r r  ^  $ * fd  w* ^  ^®r«fr 
*Pr 3frr fgrq-r vftx £*TP7 f c T ^ n -
s t  f ^ r  art •?*% f rx  w  *r^r

;rrsp srrarr i

«ft qrw t o  irm  ?mr srrrc 
srrr ?ft 3  *r?>rr ^  #fc?r q? srg r̂

% I ¥TT % *T STT̂ ft VPT T #  
£, sPT'ft *n^rr«r r*ft & irnr ^

^ r »=arr«PT T^rr ^rf^rr i ^  ^  
rft ^  ^ n r  I sprsft 3TT f?T
q r  jRTfl- ftfsnr ^rfr^ zr? *r=p- 
stfrrrrirr ft- fir wr> srjft t o  i

SHRI DHAMANKAR (Bhiwandi) 
You should not put us in an embarras
sing position by saying no Send it 
to a Pai liamentary Committee or 
whatever Committee it may be But 
don’t allow that it is scuttled here

a^fTT  wrf xm  ( W P )
*r*rrrftr w * r v i  #  t t

*frr?ft f  ^ F R r  T̂T%rr |
*r'i*rR,-5fy9Bt«rR t t  *tpt s*rrfr,T 1

sim s*rfr ^  ^mr*T ^  ?ft
STfTT I

«ft **w fasftr *raf («rkrr) • 
jrm qfr #  a M r ^r^rr^rfr  aw  
^  t  ^  rfm  ^  ^  -rr- Pr ^=r 

f^T T3" ^TT'ft tpt T f  i
*  f ttf t *ft t*: *r sftr

vfr TP^ ^  fTT "J*T% m ^ T T

snrm *> w  % w p w  worn
% «TST$r , 9T# ’TTORT % *TFT
* r ^  & tftr* wfr wm fdTC fr * *rk
V'^H-ffTOrfaTT % ?TPT fWP
w m  *r s*fa*r »r«5 ^ t r  §*rr $ 1  

*r*fr < M  ^ r  ^rf&nr
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yss  ?npr ?r0% ^  *fh:
% ?rwr jtr ^

f'TCr I  f% gft 5TR ft 
?T5 =̂ft 5TT<t | «TRT?V
% ?TF?nT % f̂̂ T̂ PT % STi^T ?> 
?rf % f?Tfr ifk ^  ^  smr f  t»fr I 
?»flf=rcr ? t t  ^  ^  w r  %
ijfTrfwT t  t o  t  ^  tt >rfo 

^ rf %nr’rnrfpr ^rrr  
t»f m  ^  ??r w  % frrr n r  f^nr 
ft*TT I ^f^rrr 5=Frr (ft f^^=r sp̂ *TT 
ft* ?fa*rr f  <rr»- ir^ r tt nft irt
7 7 ^  sqfTfT t̂Ff f  TT^t JTrJiTP" TT 
?iT5TT TPT̂ T 7,?*T ^ffsifil '*1!rf}
t  ?rV ?rT̂ f *r t f  ^rrH’? srpt 
*rs?T^f I  "5r?r 7  frir  *  T>r 
f  TSTR fr 1? \ g ft-1  3TTTT T*r ^r^JTR 
te'T^p- *rrf«f t  f r  TTr -pr 
n  m  TraT’* t  T n rm  - t ^  cn̂ fr 

s t  1 ?t ?rr»T( ?rr3r “J^r
f t  f rfr  ? t T* P r 5t 'fTT

jtht ?rK 3TcTFF*r ?rr t *t sn"Tr |^ tt 
f^ p  m~r ?*r r̂r **&**] t ’^tt i rH t  
g I ^-r-pr ’TCFl'T qTrTi? ^ ?Tir q r  
T??[ jTHT ^ r  i t r  TT TPT ^TTT TTF? I
wm ^fr «TFr t r U r ^ *  f ^  r?PT!T 
*rfr -? rr  *3^“ ■ rrt
J^ftir ^ r  Tm f -JTrr | ^ 1  %
?rr«r t  f c r  t t  n f  f?*? ?r ?r»r4^
r̂r?rr  ̂ 3t>t ?rr«JTr rr=rr f  ŝ̂ fr ^ r r r  

»r ftr 1 1  a5T^<rrm^ w  t? - 
f ,

SHRI B K DASCHOWDHURY 
(Cooch-Behar) May I make one sub
mission’ I am not replying to the 
debate just now but I just want to 
make one submission In view ol the 
expressed wishes of the hon Member* 
on both sides of the House, may I re
quest the hon Minister not to make 
any reply today’ If necessary, let 
him have sufficient time to consult the 
Government and come out with the 
GovernipeuVs dacisjon This ^Bill may
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be held up till that time. In the past,
I remember one such case where it 
was done; when the Constitution 
(Amendment) Bill of Shri Nath Pai 
came in the Fourth Lok Sabha, it was 
held up......

AN HON. MEMBER: He may con
vey the unanimous feelings of the 
House to Government.

SHRI B. K. DASCHOWDHURY: I
remember that in the Fourth Lok 
Sabha, when Shri Nath Pai’s Bill 
came up, it was held over considering 
the fact that Government would come 
forward with their own Bill. So, I 
submit that the discussion on this Bill 
may be held over, provided the hon. 
Minister agrees to it.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H MOHSIN): 1 first want 
to make myself clear about all these 
things, it after hearing me the House 
tJpsires that the matter should be con
veyed to Government I shall be glad 
to do so, but 1 first want to explain 
tlu> whole position.

SHRI VIKRAM MAHAJAN He can 
make an interim reply.

SHRI F. H. MOHSIN: I bhall first 
explain the position. The Question of 
renaming of the Andaman and Nicobar 
l^pnds has been before the Parliament 
several times This time Shri B. K. 
Dasehowdhury has brought forward 
this Constitution (Amendment) Bill, 
1971. 1 am aware of the feelings of
the Members on all sides. We have 
all got respect for that great leader 
Subhas Chandra Bose and his views 
on the matter, and I also associate my 
feelings with those expressed by hon. 
Members of the House. But before I 
say anything further, it is my duty 
to apprise the House of the long his
tory behind this move. It is not for 
the first time that this matter has come 
up before Parliament. Many of the 
speakers today are new Members and 
perhaps they may not know the back
ground of this matter, and how many

times it has come up here and In hoir 
many forms it has come up before 
Parliament

In the Statement of Objects and 
Reasons appended to the Bill by Shri
B. K. Dasehowdhury, it has been stated 
that—

“So, the public opinion in the 
country has been strongly in favour 
of changing the name of these Is
lands to commemorate the momeory 
of all those martyrs who sacrificed 
their lives for their country and 
also to show the greatest respect to 
Netaji Subhash Chandra Bose___”

SHRI VIKRAM MAHAJAN: Let him 
have a referendum.

SHRI D. N. TIWARY: We repre
sent. public opinion.

SHRI F. H. MOHSIN. AU these 
factors have been mentioned in the 
Statement of Objects and Reasons.
I hot), it has been mentioned:

“A number of stalwarts, notably 
Lokmanya Tilak, Barmdra Kumar 
Ghose, Abinash Bhattacharrya, Lala 
Lajpat Rai, V. D. Savarkar and 
others were at some time or the 
other imprisoned there . .. *\

SHRI SAMAR GUHA: That is not 
correct. Lala Lajpat Rai and Lok 
Manya Tilak were not there. Some 
mistakes, aie there in the Statement 
oX Objects and Reasons.. . .

SHRI B. K. DASCHOWDHURY: I
shall deal with it in my reply.

SHRI F. H. MOHSIN: I am only
quoting trom the Statement of Objects 
and Reasons.

SHRI VIKRAM MAHAJAN: Let
him not quarrel over the commas ana 
fullstops, but let him come to the 
substance.

SHRI SAMAR GUHA: Lok Manya 
Tilak was irt the Mandalay ja il
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SHBJE I*., H. u o a m k  The State
ment of Objects and. Reasons is  there, 
and I am sure hon. Members would 
have gone through it, and, therefore, 
I need not repeat 'these things.

A Constitution (Amendment) Bill 
for changing the names of the islands 
was first introduced by Shri H. V. 
Kamath in the Third Lok Sabha and 
this Bill came up for discussion m the 
House on 3rd December, 1965.

During the debate on the Bill, he 
was assured that the question whether 
the names of the islands should be 
■changed would be placed before the 
Home Minister’s Advisory Committee 
for Andaman and Nicobar Islands. In 
view of that, Shri Kamath withdrew 
the Bill. In terms of the assurance, 
the proposal was placed before the 
Home Minister’s Advisory Committee 
on 7th December, 1965. The members 
of the Committee desired that the 
present name should not be changed. 
I would quote from their proceed
ings ..

SHRI SAMAR GUHA: Please do
not bring in these things now. We 
know the history. We know who were 
they. They were all nominated peo
ple.

SHRI F. H. MOHSIN: I am tracing 
the history of it.

SHRI SAMAR GUHA: Such a
noble sentiment has been expressed 
on a high emotional plane. Why 
vitiate that?

SHRI F. H. MOHSIN: He is an old 
member who knows. Then tare new 
members who do not know. It is for 
their benefit I am doing i t

SHRI VIKRAM MAHAJAN: We are 
not interested.

SHRI VASANT SATHJ8: Is he sug
gesting that because some mistake 
was made before, We must stick to it  
and contiiue to  do so and not recon
sider itf

SHRI F. H. MOHSIN: I  have not 
come to that.

SHRI SAMAR GUHA: That was 
not a committee of Parliament but of 
certain nominated members.

SHRI F. H. MOHSIN: I cannot
just say yes or no; I have to give 
reasons. I cannot give my decision 
or Government’s decision straight on 
this. I am only giving the background 
of this move.

SHRI SAMAR GUHA. Please do 
not create a wrong impression It was 
not a committee of Parliament. I t was 
a committee of nominated members. 
That practice i& still going on.

SHRI F H MOHSIN. It is the
Home Minister’s Advisory Committee 
for Andaman and Nicobar Islands, and 
they come from the islands.

SHRI SAMAR GUHA: Not all of 
them They were mostly officials.

SHRI VASANT SATHE. Why is 
he throwing it at us>’

SHRI F H MOHSIN: Most of the 
members are from Andaman and Nico
bar islands, almost all, except the
Chief Commissioner who may be from 
outside The Advisory Committee
consisted of the member of Lok Sabha 
from Andaman and Nicobar Islands..

SHRI VIKRAM MAHAJAN: Only
one.

SHRI F. H. MOHSIN: Only one is 
•there.

SHRI VIKRAM MAHAJAN: It can
not be binding on us.

SHRI F. H. MOHSIN: I will read 
from the proceedings. The opinion 
of the Advisory Committee was in
vited on the recent discussion in Par
liament___

SHRI SAMAR GUHA: Why should 
he spoil such a noble sentiment ex
pressed here? A parliamentary defo- 
gation was sent from here. I  do not
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remember the exact date. I was one 
of the members. We visited the islands 
for ten  days. It was on t lp t  sacred 
day 21&t October, the silver jubilee of 
the Azad Hind Government that we 
were there. We consulted opinion 
there, we held public meetings and 
obtained a public commitment. Seve
ral meetings were held. They were 
agreeable. Why vitiate the whole 
atmosphere by this reference? Why 
does he not pass over it? The noble 
sentiment expressed in the House 
should be accepted.

SHRI F. H. MOHSIN: I will not 
quote it, but I will give a summary 
of it.

Sir, I  might say that this question 
came up before the then Home Minis
ter, Sardar Patel also, on 29th Feb
ruary, 1948, and in consultation with 
Pandit Jawaharlal Nehru, it was re
plied that he had had a talk with 
Panditii on this issue and that the 
latter agreed that the name cannot be 
changed. It was Sardar Patel who 
said it.

AN HON. MEMBER: Why? (Inter- 
ruption) .

SHRI P. H. MOHSIN: I am giving 
only the facts. For the reasons, you 
look into the proceedings.

SHRI SAMAR GUHA: Unneces
sarily you are creating confusion. 
Certain impressions were created in 
those times; there were certain cir
cumstances and certain conditions and 
there was such and such a consensus 
and there had to be certain decisions 
taken by our revered leaders like 
Sardar Patel and Jawaharlal Nehru. 
But why are you bringing in their 
names now to stall this measure?

SHRI F. H. MOHSIN: Please hear 
me patiently. I am not saying no to 
this proposal.

SHRI VASANT SATHSS; It was 
unfair to bring in the names of our 
revered leaden, Sardar Fattil and
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Panditji, in this manner, because they 
must have takOn such a decision in 
a different context. We are not aware 
of the context; they are not here to 
explain it., If  you bring in their 
names and then say that so and so 
said such and such things and there
fore we will have to keep our mouths 
shut, it becomes very difficult. Do not 
bring in their names like this.

SHRI F. H. MOHSIN: When I
speak, I speak with some responsibi
lity. (interruption) He said that in 
some context, they spoke in that man
ner and took a decision. I say that 
it was in this context and it was dis
cussed in this context, and they took 
a particular view. In spite of that, if 
you object, what can I do? These 
are facts. I am speaking on the 
strength of the proceedings of Parlia
ment. I am not speaking on the 
strength of any private talk that 
might have taken place somewhere.

sft xm: w *

SHRI F. H. MOHSIN: This question 
came up before Parliament from 1950 
to 1961. Five times it came up in the 
form of questions; five times in the 
form of resolutions or calling atten
tion notices and five times Bills were 
moved. On one occasion, it was pro
posed to change the name of the 
inland to Subhas Dweep. (Interrup
tion).

SOME HON. MEMBERS rose—

SHRI F. H. MOHSIN: I am not
yielding. Please bear with me.

SHRI VIKRAM MAHAJAN: In
1951, a constitutional amendment was 
passed and the right of property was 
added, but in 1971 we deleted it. Is 
it blinding on us for all time to have 
the right of property?

SHRI F. H. MOHSIN: I  am talk
ing of the present day. I am quoting 
from the proceedings of the Parlia
ment at tfĉ at lime. Dr. N. B. Khare 
had proposed in Parliament that the
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island should he irtmamed as Vir 
Savarkar and Bhai Parmanand Dweep. 
A similar proposal Was made by  Shri 
Balrjaj Madhok and Shri Eamavatar 
Shastri, MPs., that the name should 
be changed as Vir Savarkar Dweep. 
On another occfcsion, a proposal was 
made that Fort Blair should be re
named as Port Lai Bahadur. Thus, 
various proposals for the change of 
name have come before Parliament.

SHRI DHAMANKAR: Now it is
Shaheed and Swaraj Dweep.

SHRI F. H. MOHSIN: I will come
to that.

TT*r sptf: n̂rrrfTT ^ ® r ,
*t ^  WTO *rrt r  3 3 R T  ^ T frn  f  | 
f r o f r  ^rr»r szrfwwr % m rrr
q r  «ft, S rfa *  ^  f ts f t
wrf«RT % ^ n r % s rran : 'p ' ? rfr f ,  
t o  m  fapr ?r>r w w
d fa  *?t s f t  1 1  f a i f t  % T n r  

w  n  fam  m  w
R P T R r ;rp rt i t  

*nfr f w  wr i »TTf5r
cTTrT 7̂T fo p ?  TT % r |  % I
MR. CHAIRMAN: There is no

point of order.
SHRI VASANT SATHE: There can 

be a genuine objection to a particu
lar name; that is understandable. But 
when our hon. fnend has brought in 
a Bill with no controversial names 
in it—it is only Swaraj and Shaheed— 
we should have a reply on that point.

SHRI F. H. MOHSIN: He should
have patience to hear. When you 
do not allow me to proceed, what can 
I  say? Have some patience. I am 
giving you the reasons; these are the 
criteria.
16.8ft hrs.

« ft i f ^ : srnr %

^  arm  -»% % * f o r  fo r m  
f a  f t  src v r iw  % snrffor jfivr 

i . .  . (wmwwr)

(Am**.) &til
SHRX F. H. MOHS&T: Areyoupre- 

pared to tx&r into, if I do not refer 
to the notes?

«ft : W 5! f f ^  ir
aft*r forr i

SHRI F. H. MOHSIN: *  f ^ t

t  *ft »i^t 5 n ^ r  i 
I  shall speak in Kannada— (Inter
ruptions) In renaming any area you 
will all agree that it is desirable to 
be guided by the wishes of the people 
of that area rather than by the opi
nion of people elsewhere. If all the 
Members of the House desire that Mr. 
Daschowdhury’s name should be 
changed, could it be changed unless 
he himself so desires: That is the
crux of the matter.

SHRI SAMAR GUHA: ^
fo tft SFT 5TFT a p m  m  m  jftcfT %
<ft ^  g (J faT3?7jfe«T fWT
n  WTT TFT I  I

In Andaman and Nicobar, there is 
no elected body, no elected represen
tatives of the people. So that point 
does not arise. Only a surmise can 
be made.

MR. CHAIRMAN: There is no point 
of order.

SHRI F. H. MOHSIN: If he accepts 
the principle of elected representa
tives’ wishes being accepted, is he 
prepared to accept the wish Of the 
elected Member of the Lok Sabha 
from Andamans?

SHRI SAMAR GUHA: There Is
only one.

SHRI F. H. MOHSIN: He is an
elected Member*

SHRI SAMAR GUHA: In  the case 
of Tamil tfadu, Meghalaya, BflTaharash*- 
tra, etc they passed a resolution in 
their Assemblies for dumging the  
names.

DSCtM tiftR 1 , 1912
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S*Htf f  &  MOHSIN: Members will 
generally agree that the wishes of the 
pepple of tlukt area should not be dis
regarded; that should form a more 
important criteria for changing the 
name than any other criteria; that is 
J?ot a bad thing. As representatives 
of the people* we should always res
pect the wishes of the people of that 
area For example, because of the 
unanimous desire of the people of 
Laccadives, the name was changed to 
Laksh dwipa. The Home Minister’s 
advisory committee unanimously de
cided and the MJP. from that area also 
accepted that suggestion . . .  (Inter
ruptions). You do not have the 
patience to hear. We all agree that 
the wishes of the people of that 
area are more important than the 
wishes of the people of other areas 
who do not reside there; they are not 
very important, however good those 
ideas might be___ (Interruptidns).

SHRI SAMAR GUHA: I object to 
this; do not say that it was solely a 
jail; that was a place, a sacred place 
of pilgrimage and a memorial to 
history; the legacy and heritage of 

t  island is associated with the 
tptal population of India, the whole 
of the Indian subcontinent.

It is now clear that the wishes of 
the people should be the main con

sideration in such matters. 1 would 
request ifr. Guha and others to go 
send -find out the Irishes of the people 
there. It is not that in the Home 
Ministry’s advisory body we have 
picked up anybody and everybody. 
There are six rian-officlal members 
Who jtite the leading citizens arid 
pradhans of pandiayAts there. The 
*MP n*preeenting Aritiaman is there.

c*h that committee.
I  will convey the feelings expressed

. i a « 4  the  naana fchoulid toe

In 1969 Mr. Daschowdhury intro- 
fttided this Bill and it lapsed. He 
re^lntroduced it again on 28th May 
1971. After that, We have again dis- 

‘tosseH 'the matter in the Home 
Ministry's advisory committee, which 
considered this question at its meet
ing held on 1,3th March 1972. The 
xpemb^rs of the committee opposed 
apy change in the nairies because of 
the historic association of the existing 
names.

SHRI V AS ANT SATHE: History of 
shame.

SHRI SAMAR GUHA: History of 
slavery and dishonour.

SHRI F, H. MOHSIN: I am aware 
of the feelings expressed by the hon. 
members One CPI member and 
Mr. Chitti fiabu of DMK said that the 
wishes of the people should be 
ascertained. The wishes of the people 
there are more important. After 
ascertaining their wishes again, if it 
is found that they want the names to 
be changed into Shaheed and Swaraj 
Dweep, we will ourselves bring a Bill.

SHRI VASANT SATHE: Send a de
legation of Members of Parliament 
and we will find out.

SHRI F. H. MOHSIN: I cannot 
agree to that. With this assurance I 
think the member should be satisfied 
and I request him to withdraw the 
Bill.

SHRI NATWARLAL PATEL (Meh- 
sana)' I would request the Minister 
to form a committee of Members of 
Parliament to go to the area and as
certain the wishes of the people 
there.

SHRI p. N, TIWARY: People from 
Almost ail States of India, be it Bom
bay, Bihar or Bengal, were sent to 
AJada&an ja il  They were patriots 
and they resided there In Andamans 
for so many years. Now, if the tepre- 
#eataUves ftora nil States of India 
wa?t*acfa**ge that name, why should 

oat take that into con*Weratfo»T 
That name is associated with so many
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patriot® ol India; It ia not a  n a tte r  
whfcfc concerns fQnly those wi10 w e 
residing there now. So, »  should be 
the duty the government to  ascer
tain the wishes of the people from all 
over India.

SHm  N .K .P. SALVE (Betul): So 
fa t as the principle enunciated by the 
hon. Minister is concerned, we can 
have little quarrel with him, because 
the people there must have their say. 
But there appears to be something 
drastically wrong with the people's 
committee because they do not seem 
to be able to look at the matter with 
the historical perspective I think 
something needs to be done about 
these people who are so anti-national 
There is nothing wrong with the peo
ple as such. I am referring to the 
representatives ol those people. There 
is almost a consensus in favour of 
Shn Daschowdhury’s Bill. We do not 
want to embarrass the hon Minister, 
but le t him assure us at least on one 
point, namely, that he will evolve 
some suitable acceptable mode or 
norm for ascertaining the wishes of 
the people We will not accept the 
ipse duett of either the Home Ministry 
or of the nominated members about 
historical reasons Whose history are 
they talking about? There is only one 
history that we know Of, and that is 
a history of shame, disgrace and de
gradation of the first order. He must 
reply to that point about what norms 
he will evolve lo r ascertaining the 
wishes ol the people, which will be 
acceptable to this House, so that there 
will be no further embarrassment to 
all of us.

SHRI F. H MOHSIN: As 1 have al
ready seld, these are the six non- 
officials, who are  the leading citizens 
or prtdhans of tha panphayats,

SHRI VASA*** S A i m  Did they at 
any time go to  iaflf

SSM  SAHA* ODHA: 
n t t  to  «w  Bow * a t « * »
ate nominated peoirie and w e also 
know the criteria for Utatfr nomina
tion. We t a w  these nonatoated peo
ple. I  M e  IIvtd there lo r  ten  days

Constitution *84 
<4*1*0 m

and X know them. But we do not 
want to create a bad intpfession even 
among these nominated people. We 
want to take them also with us. 80, 
if he goes on harping on who are the 
personalities, it would be wrong, be
cause in this? House we do not want to 
create any bad impression about those 
people. We do not want to attadi any 
stigma to  them and we do hot want 
to utter anything against those mem
bers of the committee. That is the 
reason why 1 suggest that we should 
not mention those names.

SHRI F. H MOHSIN: Further, do 
you know the views of Shri Sarat 
Chandra Bose about the change of 
name when at one time a suggestion 
came that the names of these islands 
should be changed? Shri Sarat Chan
dra Bose, brother of Netail SubhaB 
Chandra Bose, m a press interview in 
London on the 29th December 1948 
said that he consider it an insult to 
Netaji’s memory to name a small 
island which gamed notoriety during 
the British imperialist regime

SHRI SAMAR GUHA’ That was 
when a suggestion was made that the 
name of Netaji should be associated 
with the island He did not want his 
name to be associated with any is
land (Interruptions)

SHRI F. H MOHSIN: If hon Mem
bers have a better criterion for ascer~ 
tainmg the wishes of the people, 
please let me know. The body we 
consulted is an advisory body or a 
representative body, because it con
sisted of the pradhan* of the paiyha- 
yats If hon. Members suggest any 
other better method for knowing the 
wishes of the people, I  will convey It 
to the government and i t  the govern
ment, «ftar ascertaining the views of 
the pa&pl* there come to  the abnehjt* 
sion that the people these wasnt a 
change of name, we will certainly 
come tor**?# with a  Government Bin 
tq  give effect to ftfe,

SHRI V tK M I He has
■ttririwJI Mi t rtlili hhh£
m/jsiMiA Jfaan diirAftldftwi-fljilf
the xMkooSe. tthat & a  otMstfcrt* he taut

DECEMBER 1, 1872
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posed to the Members of the House. I 
have two or three alternative sugges
tions to make. One of them is . . .

MR. CHAIRMAN: No speech now. 
The mover of the BiU can say that. 
He has the right of reply. Shri B. K. 
Daschowdhury. *

SHRI VIKRAM MAHAJAN: In that 
case, you can postpone the Rebate.

SHRI F. H. MOHSIN: The views 
expressed by the Members of the 
House are on record. If you desire, 
we can convey the views of the Mem* 
bers to the Advisory Committee again 
so that they can reconsider it. That 
can also be done.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAJ 
BAHADUR): May I appeal to my fri
ends on both side? The views ex
pressed by various sections of the 
House, on the floor of the House, are 
there on the record and the Minister 
has already assured the House that 
those views will be communicated to 
the only representative body that we 
have got. that is, the Advisory Com
mittee. Of course, a referendum is 
neither, intended nor possible in such 
a case. That is not desirable also. I 
think that has not been suggested 
either Since the representative body, 
as it is, consists of chosen representa
tives pf people, in that case, 1 think, 
the mover of the Bill should be 
satisfied with the assurance that we 
will convey all these views to the 
Advisory Committee again and, in the 
meanwhile, the Bill can be kept pend
ing. He may reply to the debate 
thereafter.

T here is  o n e  th in g  th a t is  fu n d a 
m en ta l to  th e  w h o le  situ a tio n . E ven  
i f  we* a ll o f u s , com b in e, w e  sh ou ld  
n o t ch an ge th e  A * * *  o f  th e  I s M tS  
w ith o u t co n su ltin g  th e  M l  p eo p le  
th e ? *  W e sh ou ld  n o t ch an ge th e  n am e  
a g a in st th e  w tob et Of th *  attfifrftfeho*

v j & j t a s s B r s / s ;
w e #  is  to  r e fe r  it  b ack  to  fe e  ch osen  

o f f h t  p eo p le  . , .

10, 1894 (SAKA) to r n m m *  486 
(Amdt.) BUI

SHRI SAMA& GUHA; They ere not 
the chosen people. That is the point

SHRI RAJ BAHADUR: Let us not 
try  to create any such situation* For 
all intents and purposes, in all matters 
that are relevant to the people of 
Andaman and Nicobar Islands, we 
have been holding this body, that is, 
the Advisory Committee, to be a re
presentative body that is consulted in 
all such matters. How can we say now 
that they are not the chosen repre
sentatives of the people there? In 
respect of all matters, we consult 
them; why not this then? In respect 
of this matter alone, bow can we say 
they are not the chosen representati
ves? We will be creating a rather ano
malous situation, if we take that stand.

I am saying, you keep the Bill pend
ing. We will convey the views ex
pressed by the Members of the House 
to that body and we will convey their 
opinion to you. (Interruptions) The 
responsibility to persuade them is 
bilaterial. You should also try  to 
persuade them; we will also try to 
persuade, if need be.

SHRI B K. DASCHOWDHURY: 
Sir, in view of the appeal made by 
the hon. Minister of Parliamentary 
Affairs that the Wishes of Members 
of Parliament will be again sent bade 
to the Advisory Committee —what
ever they have got; whether we are 
satisfied with the Committee or 
not—and agreeing with this, I  re
quest you to keep this SHU pending 
till they reconsider the matter. 
I would not like to make a reply now. 
I  accept the suggestion of the hon. 
Minister,

SHRI VIKRAM MAHAJAN: I  will 
move for adjournment of the debate 
under Rule io».

MR. CHAIRMAN: You have to  
move a motion to adjourn the debate. 
In  that case, the m il will have to go 
through the ballot.

SHRX B. K. DASCHOWDHURY: Xt 
to not,*  question of going to the bal
lo t
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SHRI B. K DASCHOWDHURY: 
U r. Cfcabman

Mil. CHAIRMAN: You move a mo
tion to adjourn the debate

SHRI B K. DASCHOWHURY: Let 
me explain the position. We have 
Come to this conclusion at the request 
of the Government. So, the question 
Of balloting does not come, because 
J may get a chance in the first ballot 
itself m the coming two months or I 
may not get a chance m the coming 
three years, in that case, what will 
be fate of the Bill? On the specific 
assurance of the Government, the Bill 
Ifi remaining pending As a matter of 
Tight, I have not yet replied to this 
debate It is only a question of con
venience The moment Government 
will be in a position to ascertain the 
vaews of this Committee, the Govern
ment will come forward and the time 
will be fixed up

SHRI VIKRAM MAHAJAN We can 
have a compromise that the debate be 
adjourned so that Rule 109 win not 
apply It need not go to the ballot 
Government alsp wants this matter 
Let the debats be adjourned

MR CHAIRMAN- Are you moving 
this?

SHRI VIKRAM MAHAJAN: Yes. I 
moye*

“That the debate on this Ball be
adjourned ”

M& &SAI&&4AK The question is

“That the debate on this Bill be
adjouxped.”

The motion ym t adopted.

IBM bn.

NATIONAL ftlFLS TRAINING 
SCHEME BILL

SHRI & C SAMANTA (Tamluk); 
Mr Chairman, Sir, I beg to move**

‘T hat the Bill to provide for com
pulsory training in nfie-shooting to 
all able bodied citizens between 
tile age of twenty and thirty years, 
be taken into consideration*'

In the 'Statement of Objects and 
Reasons' I have given the reasons for 
bringing this Bill On 5th March 
1954, in this House a Resolution was 
passed That Resolution runs thus

“This House is of the opinion that, 
with a view to inculcate discipline, 
marksmanship initiative and leader
ship in the youth of India, Govern
ment should immediately provide 
proper and practicable facilities to 
nfle training institutions m India*’

Sir, so far as I know, something has 
been done by the Government But 
my intention is that those things which 
have been done and which are to be 
done shouild be codified* That is why, 
I have brought this Bill My Bill is 
framed according to the Resolution 
that was passed You will see that 
my Bill Heals with “Persons to whom 
Act applies” ‘̂ Compulsory Rifle Tra
ining Scheme”,

16.35 hrs.

|&Hn N K P. Salvs in the Chair 3

Advisory Committees, power p> re
move difficulties, penalty for non- 
compliance and sche ne to be laid be
fore Parliamerit Th-Sse are the objects 
of my Bill

As you t e n * m m  when he is 
bom, has a ilg&t to Jfc to
tfve peaeeftm^/y has to defend him
self so  ijfce ea*e %!& *  nation. 
Nations shout# ba t We 1km r

______________________________ -■ ............................. ..................

♦Moved with the recommendation of me President > 
*̂ *


